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more, the cost is approximately Rs. 60
per acre. For deep ploughing of
blocks of less than 200 acres but more
than 100 acres, the cost is Rs, 72 per
acre. Blocks less than 100 acres are
not accepted for reclamation. For
clearance work, Rs. 65 per hour is
charged.
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Tae Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Yes.

(b) The Government of India have
written to the Rajasthan Government
suggesting that the ban on import of
Vanaspati into the State should be
withdrawn but they have not yet done
s0.
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Mr. Speaker: I think it is more for
the Rajasthan Government to answer.
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Shri K. K. Basu: May I know whe-
ther the Government of India have
ascertained fromh the Rajasthan Gov-
ernment the reason for the banning of

such import, before asking them to
withdraw the ban?

Dr. P. 8. Deshmukh: As has been
made clear by my hon. friend, Pandit
Thakur Das Bhargava, there were
such bans before the Constitution came
into effect, when the princely Indian
States were there. They want to
continue the practice.

CoOAL MINERS STRIKE

*683. Shri L. Jogeswar Singh: (a)
Will the Minister of Labour be pleased
to state whether it is a fact that coal
miners all over the country have
threatened to down tools from 1st
March, 1954.

(b) What are their specific demands?

(c) What steps have so far been
taken for a settlement of the dispute?

The Deputy Minister of Labour
(Shri Abid AH): (a) Certain organisa-
ioms of coal mine workers in Bihar.
West Bengal and Assam indicated their
intention to go on strike from the 1st
March, 1954.

(b) and (c). A notification appnint-
ing a Tribunal, which had already
been under the consideration of Gov-
ernment, has been fssued a copy of
which is placed on the Table of the
House. ([Placed in the Library. See
Index No. S-63/54]. It will show
the nature of the demands made by
the workers.

Shri L. Jogeswar Singh: I find from
the statement, schedule II, that the
matters under dispute are as follows:

“Wages of all categories of wor-
kers employed in coal mines, in-
cluding............





